
FORM A
PUBLIC AN N OUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF CHINIWALAS PRIVATE LIMITED

RELEVANT PARTICULARS

Chiniwalas Private Limited
03/02/1993
ROC Pune

Name of corporate debtor
Date of incorporation ofCorDorate debtor
Authority under which corporate debtor is
incorporated / regjstered

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor
Address of the regjstered office and

principal office (if any) of corporate debtor

1.

2.
3.

4.

5.

6.

7.

8.

9.

Insolvency commencement date in respect
of corporate debtor

Estimated date of closure of insolvency
resolution process

Name and registration number of the
insolvency professional acting as interim
resolution Drofessional
Address and e-mail of the interim resolution

professional, as registered with the Board

10. Address and e-mail to be used for

correspondence with the interim resolution
professional

11.

12.

Last date for submission of claims

Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21,
ascertained by the interim resolution
lrofessional

Names of Insolvency Professionals
identified to act as Authorised

Representative of creditors in a class (Three
names for each class

(a) Relevant Forms and
(b) Details of authorized

representatives are available at:

13.

14.

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Chiniwalas Pvt. Ltd on 25.08.2026 (order
received/communicated on 26.08.2026).

The creditors of Chiniwalas Pvt. Ltd are hereby called upon to submit their claims with proof on or
before date 08.09.2026 to the interim resolution professional at the address mentioned against entry
No 10

The financial creditors shall submit their claims with proof by electronic means only. All other creditors

may submit the claims with proof in pers'on, by post or by electronic means.

U5 1909MH 1 993PTC070638

Sr. No. 12/ 1a/A, Mantarwadi, Uruli Devachi,
TaI- Haveli, Mantarwadi-Katraj Bypass
Road, Uruli Devachi, Pune, Haveli,
Maharashtra, India, 412308
CIRP order dated 25.08.2026

(communicated/received on 26.08.2026)

21.02.2027 (180 days from the date of
order

Name –lP. Megha Agrawal
Registration Number -IBBI/IPA-001/IP-
P01456/2018-19/12272

Address- 001, Shivranjini Apartments in
Circle of Congress Nagar Garden, Congress
Nagar, Nagpur - 440012 (M.S.)
Email: ip.meghaagrawal@gmail.com

Truenex @ lute l@@ y Resolutions
LLP
Plot no.72, Anjaneya Niwas, C)pp. Dew
Trinity Hospital, Hindustan Colony, Near Sai
Mandir, Wardha Road, Nagpur 440015.
E-Mail :cirp.chiniwalas@gmail.com
08.09.2026

Not Applicable

Not Applicable

a) Weblink:
https://ibbi .gov.in/en/home/downloads

b) Not Applicable



A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No.13 to
act as authorized representative of the class in Form CA. - Not applicable
Submission of false or misleading proofs of claim shall attract penalties.

®®
Chiniwalas Pvt. Ltd.

Interim Resolution Professional
SD/_ Megha Agra',val

IP Megha Agrawal
Interim Resolution Professional
IBBI/IPA-001 /IP-POI 456/2018- 19/12272

AFA valid up to – 30.06.2027

Date: 28.08.2026

Place: Nagpur
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PUBLIC NOTICE

Dated thIS 27TH dayofAugust, 2026.

PUBLIC NOTICE

ThIs is b lafonn thaI Adv. Neelirr3\ EMFM and Mr. RaJoev Hadbhau

Deshpande, Trustees of a pubIc Trust namely •Wya Prabstlthan' andI
'Agt4wltural Dwdopment Trust espectNety jointly fiba an app8ution :

No: L46/2026 under Section 36(1)(a) of Maharashtra PuNk: Trust Ad, 1950 :

before the Hon'bleJdntChartty Commission% Pune 1 for seekIng p€nnission

to permanentb gIft Immovable pnpertyofVidya Praushnan, PTR No. F591/ '

Pune, more partIcularbdescribed in Schedule ' A' to Agdwlturd Development :
Trust, Baramatl, nR No. F.490/Pune.
If any one has any objection to the said applicatIon or proposal of dft of the i

properties described in Schedule ' A', they should submIt their objuHon or ,

adduceanyeddence or file wrItten Statement in respect of the saId propertIes :

within tNrty days (30) upto 5.30 PM from the date of publicatIon of this notIce '

at 45/2, Balkrushna Dhole padI Road, NearWadb College, Pune 411001 in
the office of JoInt CharIty Commisgoner I. Pune Regon, Pure in person or

through hIs/her npnsentatlw.
After the pescdbed thirty days no aayotjecthn, e#denceorwtltten statement :

shall be entertaIned. Further. If no any oWon, eddwta or wrItten statement
received in the pesaTbed thIrty days it WIll be assumed that ruling has to say '

to arMway in respect of the saId pnpertles and proposal of dft and ne@ssary i

onler may be passed. SCHEDULE\N

Allttx) se pIeces and parcels ofagdcultural land belongIng bUM Pradshthan, I
sItuated at VIllage Malegaon Khurd, TaI. 8aramad, Dist Pune, wIthIn the I

JurisdictIon of Sub'RegbtnrBaam8d and boundIng asunder,

01 WhICh erRm@1 ;
East - Stlh Baramatl Wnt.Gat No. 113
North. Cat No. 110 South-Gat No. 119

is bounded cn towards the :-

East• Gat No. 116 West.GatNo. 152

I North - Cat No. 113 South - Gat No. 116

ThIs NotIce issued today 05/08/2026 under the sea1 of Joint ChadV

CommISsioner, Pune and under my signature and seal.
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AFA vaIId up to -. 30.OG.2027

SRM e.Tender No. .Tender
[2nd Call]
by SRM &tendering in TWO bid

the
regi;tered’bidders below.
'Cr8ation of4CX)/220 kV Switchyard at M/s GWEL for evacuation

for MSEDCL share of 200 MW power from 2x300
Power Plant Dist. Chandrapur under Nagpur zone,

MSETCL. Maharashtra.
Interested bIdders may obtain further information available on

bid docunlentl Lvailable on theTh'e date
website IS S (1/O

ChIef EngIneer (ProJects), MSETCL

ai, ,I
CHIEF ENGINEER

£©
Notice of Extention of tender

dated 28/0&2026 tI11 15.CO tlrs. Th: ’subtt;:sslon date was
15.CXI hrs. Opening of the technical bid of the

tender was scheduled on date 27/08/2026 tI11 15.00 hrs.
Revised sale period of the tender is extelrded date

hrs. and submission of15.00at
tender on date 01/09/2026 at 15.00 hrs. The technical env&
lope of the tender will be opened on dat8 02/09/2026 at IS.00
hrs. The updated information and revision in dates about this
tender has been made available on tha website www.maha.

submission of tenders will be online only at
All other information will remain as

preabusty publishgd.

Sd/- Executive Engineer (Project)
Pune Municipal Corporation

SHRI AMBIKA GRAMIN BiGARSHETt SAHAKAR!
PATSANSTHA MARYADIT. KHODAD.

TAL..JUNNER, DIST-PUNE, PIN.410517

From "Z"(see sub.rule [11 (d.I)]of rule 107 Possession Notice for Immovable Prol
;n.#.’H(iPa/R.3n-sRI.q.ls6 /,iI 311.Imfrmm6/9MFM

Hdl ?lanl a.mn IOI/S09/726/2026 fq.21/01/2026,
Whereas the undersigned being the Rocovery olficor. of the Shri Ambika Gramin Bigarshoti

Sahakari Patsanstha Maryadit. Khodad. under the Maharashtra cooperative Societle{ Rules,
1961 issued a Demand notice dated 29/01/2026 calling the judgment Will answer Debtor
Responded No. 1 Mr. Rohidas Tukaram Thorat, Reipondbd -No.2 Mr.Goraksh Uttam
Kohkade, Responded No. 3 Mr. Santosh Manohar Dandwat8, repay the amount mentioned
in the notice being Rs.12,53,637/. (in words Rupoe s Twelve Lakh Fifty Tbreo Tbousand Six
Hundred & Thirt9 Seven Only.) with date of receipt ol the judgment debtor having failed to
repay the amount. the undersigned has issued a notice for a}tac-hment dated 07/07i026 and
attached the property described herein below,

TIle judgment debtor having failed to repay the amount, notice is hereby given to the judg
ment debtor and the public in general that the undersigned has taken symbolic possession on
27/07/2026 of the property described hereIn below in exercise of powers conferred on him
under rule 107 [1 1 (d-1)1 of Ihc MCS Rules, 1961

The judgment debtor in particular and tho public in general is here by cautioned not to deal
with the property and any dealings with the property will be subject to the charge of the Shri
Ambika Gramin Bigarsheti Sahakari Patsanstha Maryadit. Khodad. For an amount Rs.
13,37,387/' (in Word Rs. Thirteen Lakh Thirty Seven Thousand Three Hundred & Eighty
Seven Only) as on 27/08/2026 and interest charges. surcharges etc. thereon

Description of Imm6vab le Propirty
NI the pieces and parcel of the property in the name of Wii answer Debtor responded No. 1

Mr. Rohidas Tuk8ram Thorat, their namos are occupied by their share. At. Post. Malathan
Tal-Shlrur, DIst. Pune the area below here

a &

No. 1 which Area Ramml eomanI e Hmm
Taluk8 INo. 8051Aakar 4 Rs.36 Pais8. out Of Area I H 401 Of Mr. IRunnotl Thakaji I No.
Shirur. IGat No. 1R +RK. 1 H. Q8 R, Aakar o Rs. 84 Pal se,I Dattu I IDandwatel718 &

Di8t. 1 671 IAgricultural land in the Name ofIThoratl I IForest!
Pune. I IResponded No.1 Mr.Rchidas Tukaraml

Thora1

All properties situated At. Post . Mal8than,T81. Shirur, Dist. Pune.
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/- \ MSC. ACT 1960. SEC. 156 & RULE 1961. RULEsIEn

( sed ) Shri Ambika Gramin 8igarsh8U Sahakari
€"-'f Patsanstha Uaryadit. Khodad,

v TaI. Junnar. Dist. Pune 410517.

Tower.

square,

Pashan LInk Rd. BanK Pune. Maharashtra 411021.
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Departments and Its AgencIes.

Empanelment of law firms for due diIIgence legal frame wor!

Mahatma Phule Backward Class Development Corporation Ltd.

Proposal for Rate Contract tor Supply
ieconstrua;on ot Flnindd Xssuts ajld

If::::LI!!!:T1 1:={}i;S; :2aB of Business Correspondent Devices, Allied On boarding. Training and
the State of Maharashtra.

The detaIled RFP Document, including eligibility criteria, scope of
work, terms & condItions, empanelment process and other relevant
details. can be downloaded from the Maharashtra Government

Last Date &
17n9/2026 up to 03:00 PM

Tha Rc',' ’v,. f;rl.it. at : rt„
Crore

wIll bo Rs.

m1 lmnIHiHmH) m©

8TH FLOOR.
39.96 SQ. Ai)MEASURING 5.58
SQ. MTRS. L E.
SHARE IN THE LAND AND IN COMMON
PROJECT KNOWN AS -'crrY VtSTAn. CONSTRUCTED ON PLOT NO. El,

conai:tms of the sale. phase refer to the IInk provIded on theme
Cont8a Noi 012&webSIte of the Secured Cr6dilor Le.

6910910. '91 7CXi5451C)24: E.maIl id: For

Sid IU

OFFEER
Date : 24.08.2026 known

uwrED)Place

TIVMT71alaFr{

nrqtRq HR171r6 Mgm, HTdahn
filrhJTfwwrwgfnwWra

BIds are InvIted Kotka sim Bcgni road to Narwas, Renewal of road fran
Jhdoli Ghau Hanuman Temple. Const. of BT road from Langarbas to

KRISHNA VALLEY DEVELOPMENT
CORPORATION,PUNE

(A Government of Undertaking)
Office of The Executive Engineer, Chaskaman Irrigaion Division,

Address: . New Administrative Floor.Pune41 lao 1

E.Mail IIL- eecidpune@gmail.com Office Phon8

E

De;alEc; Tbnder Rotice and In'orr71atlc>i
is website and on the Notice boardon

office:
Executive Engineer, DivisIon. Pune reserves the
reject tenders. be accepted. If there is any
tender notlllcatlon. It WIll be informed on the websIte and the
notice board of the Division Office.

K.T.Weir at Vadhu=

;t Put to Tender: 504.90 in lakhs

Date. 28/08/2026 To Date.il;CJG>2&C

I

Date
Office of _C;haskaman IrrIgation

4th }loo r.Puno-4 1 10(;1

Sd/. (EcM.T.Jadhavar)
Executive Engineer

BEFO FTE–E aR i=cl
CP (CAA) No. 56/(CHE)/2026

CONNECTED wlrH

CA (CAA) No. 8/(CHEI/2026

IN THE MATrER OF SECTIONS 230 TO 232 OF THE COMPANIES ACT. 2013 AND THE COMPANIES

(COMPROMISES. ARRANGEMENTS AND RULES. 2016
AND

IN THE MATtER OF coMPOsrrE SCHEME OF ARRANGEMEFr AMONGgr APOLLO
UMrrED AND APOLLO HEALTHCO LIMITED AND KEIMED PRIVATE LIMITED AND APOLLO HEALTHTECH LIMrrED

AND THEIR RESPECTIVE SHAREHOLDERS AND CREDrioRS

APOLL0 HOSPITALS ENTERPRISE LIMITED, a company Incorpmted
,PAN

R APuram. Ch'::HIal, TamII h;ak60002i. Incl;.
...PFrFIOHER COMPANY 1 / DEMERGED COMPANY

APOLL0 HEALTHCO LIMITED. a comnany hCorDorated under ttw Fodslons ot th ConIDanies Act. 2013. Cortxxat8

PAN AATCA5622L. higH is RegIstered Cltftce at 19. Bishop Gardens.laenifbatlm No.

RAPuam.CrBrml
...PflrrtoNER COMPANY 2 1 TRANSFEROR COMPANY

KEJMED PRIVATE UUITED. a compaq lxtMskxtsol tIe Comoarks Act 1936, Corinne kkntHbabm

having is WIRed (IIke at 19. &sIx)p Gardens. R A Puram. CnenndNo.

TamI Nadu41X) 028. India.
..,PETiTioNER COMPANY 3 / inANSFEReR COMPANY 2

APOLL0 HEALTHTECH LIMITED, a company incoDaated under the provigons oI the CanIpdnlCS Act, 2013, t;vpxate
IdentIfIcation No. PAN A8CCA9131 A. having is Registered C)fIRe at 19. Bishop Gardens.
R APuram.Ctunnal. TamII Nadu-600028. IndIa,

...PFrrnONER COMPANY 4 / RESULTAFr COMPANY

astIM
NOTICE OF PrrrrlON

CP (CAA) No. WCHE/2026 (Bomp3ayPttRlon'). under Sectbu 230 to 232 ofNOTICE
the Comorin Act. 2013 (nF) torsanctba of the ComoosHe Scleae of Arrangement ammqst AixA) lbs IRats Entewtse

LimIted (-Petibrer Company 1/lbmerged Compa8y-), Apolo Heatthco LImited (-fbtitioner Conp8nl Z/Transferor

Compmy I'). K£lned htnte LtTded (-PetItIoner Compaq VTn8rt8rw Company 2"), A{x>lo Fkaltntech LITWed

axl theIr espectlw stwelxile6 axleMon (-Scheme-) was presented by(-PeUtlmer Company

the PetitIoner CompMs on the 1781 day of JutE 2026. In terms of the dlectkxs bsued by the it)nth Natbml Company Law
Fbtitbn.Tlbunal. Bench al ChennaI [qlmtb

the Compan)
Any o€rson desIrous of supportIng PetitIon. should Advocate. notice

of hIs/her intention, sIgned by Nm/her or Maler advocate. wIth hlgho name and address so as to reach the Petttloner

{2) days before the date fM for huang of the Company PeUtlon.
Where IWshe seeks to oppose the Cunpany PetItIon. the grounds of opposItIon or a copy of hIs/her rtlldavlt shall be fumished

A copy of IN Company PeUtkn wB tn lurnlsled by the lxBersbn8d to any penal reqMnq the sane. on payment of the
pesCa>edcnzg8stoftlu Wm.

Dated thIS 27111 day of August, 2026
Sa’-

HI ArUIudh Das / tls. AIIBI J,

Stnrdul Arnrrchand H8ngaldat & Co.,
No. 87/48. 2nd Floor, ASV Glen IbIS SQuale.

Chennab61X) 028. IndIa.Chamkrs Road, R A
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